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Title: Introduction of the High Court at Allahabad (Establishment of a Permanent Bench at Gorakhpur) Bill, 2010.
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MR. CHAIRMAN : Motion moved:

"That leave be granted to introduce a Bill to provide for the establishment of a permanent Bench of the High
Court at Allahabad at Gorakhpur."
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be followed. Let him first move for leave to introduce the Bill. Then, you can speak.
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MR. CHAIRMAN: Hon. Member, you are a very senior Member. There is no scope for discussion now. You have not given
your notice before 10 a.m.
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MR. CHAIRMAN: I have already said that there is no scope for discussion.
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"72. (1) If a motion for leave to introduce a Bill is opposed, the Speaker, after permitting, if he thinks fit, brief
statements from the Member who opposes the motion and the Member who moved the motion, may, without
further debate, put the question:a€} "
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MR. CHAIRMAN: Do not look at them; please address the Chair.
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MR. CHAIRMAN : The question is:

"That leave be granted to introduce a Bill to provide for the establishment of a permanent Bench of the High
Court at Allahabad at Gorakhpur."



The motion was adopted.
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MR. CHAIRMAN : Item 14, Kumari Saroj Pandey — not present.
Item 15, Kumari Saroj Pandey — not present.

Item 16, Shrimati Supriya Sule — not present.
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At this stage Shri Shailendra Kumar and some other hon. Members left the House.



